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 fete  राम  गोहर  लोहिया]
 ava  बिल्कुल  साफ  बताता  है  कि  सर्वोच्च

 ' ब्वायासय  की  अधिकार  सीमा  को  बढ़ाता
 चाहिये  कौर  उसके  लिए  लोक  सभा  को  कामून
 बनाना  चाहिये  |  सतरह  बरस  ही  चले,  कभी  भी

 इस  कार्यकारिणी  ने  ---एक  क्षण  के  लिए  नहीं
 सोचा  कि  सर्वोच्च  न्यायालय  की  भ्रधिकार
 शीमा  को  बढ़ाया  जाए।  इसका  साफ  मतलब

 होता  है  कि  या  तो  कार्यकारिणी भपने  में  मस्त

 रहती  है,  दुनिया  की  दौर  देश  की  इसको  कुछ
 फिक  नहीं  है,  खाली  अपने  भ्रध्तिकार  सीमा भों
 के  बारे  मे,  इसको,  चिन्ता  रहती  है  भौर  या  यह
 कि  जो  इधरउधर  के  कुछ  मामले  हैं  उनमें  यह
 फंसी  रहती  है।  इसका  क्या  मतलब  है  सर्वोच्च
 न्यायलय  से  ?  इसको  तो  भ्र पने  धरोंदे,  इधर
 उधर  के  छोटे  छोटे  झगड़ों  में  स ेमतलब  है  ।

 इसलिए  मैं  निवेदन  करना  चाहता  हूं  कि
 कि  बाप  देश  का  ध्यान,  लोक-सभा  का  ध्यान
 इन  दोनों  धारियों  की  तरफ  खींचे  कौर  कार्य-
 कारण  को  आदेश  दें  कि  वह  शी क्राति शी क्र
 ऐसे  कानून  वहां  पर  लायें  जिससे  सर्वोच्च
 न्यायालय  के  भ्रधिकार  क्षेत्र  को  बढ़ाया  जा
 सके  ।  मैं  जानता  हूं  कि/रकई/दफा  सर्वोच्च
 न्यायालय  ठीक  फैसले  नहीं  करती  है।  उसके
 सारी  फैसलों  को  में  ठीक  नहीं  समझता  हूं  ।
 कई  दफा  बह  बड़ा  गलत  फैसला  दे  दिया
 करता  है  लेकिन  फिर  भी  मैं  उसके  भ्रधिकार
 क्षेत्र  को  इसलिए  बढ़ाना  चाहता  हूं
 कि  इस  वक्‍त  हम  की  सब  स्वरों  को  मिला  कर
 के  संगीत  चलाना  है  न  कि  एक  सुरा  संगीत
 बनाना  है  ।

 The  Minister  of  Law  (Shri  Govinda
 Menon):  Mr.  Speaker,  Sir,  two
 questions  arose  from  the  statement
 made  by  you  from  the  Chair  and  the
 discussion  which  followed.

 One  is  whether  the  case  pending
 Before  the  Supreme  Court  should  be
 prosecuted  further.  On  that  the
 epinion  appears  to  be  unanimous  that
 it  has  become  infructuous  and  that
 we  should  not  proceed  further  on  that
 matter,

 defining  the  extent,  Qi
 leges

 is  contained  in  article  05  of
 Constitution,  is  rather  indefinte.
 have  had  always  to  refer  to  the  na--
 ture  of  the  privileges  which  existed  in.
 England  at  the  time  the  Constitution.
 was  enacted  in  1950.  If  the  view  of
 the  House  is  that  we  should  have
 legislation  either  by  way  of  amend-
 ment  of  the  Constitution  or  otherwise,
 defining  the  privileges  of  the  Mem-—
 bers  of  Parliament.  I  shall  be  happy
 to  take  steps  in  that  direction.

 Shri  Nath  Pai:  An  amendment  has
 already  been  moved.

 Bro  म  मनोहर  लोहिया  :  4139  धारा
 जो  मैंने  इतनी  मेहनत  करक॑  निकाली  उसके:
 बारे  में  भी  कुछ  जवाब  दिला  दीजिये  |

 कल  Govinda  Menon:  Regarding  the
 matter  whether  the  powers  and  the
 jurisdiction  of  the  Supreme  Court
 should  be  extended  or  reduced,  I  do
 not  think  it  arises  on  this  occasion..

 Bio  राम  मनोहर  लोहिया  :  बाप  सन्तुष्ट
 हैं  इस  जवाब  से  ?

 =

 42.56  hrs.

 LUNCH  BREAK  IN  LOK  SABHA

 Mr.  Speaker:  I  have  to  inform  the
 House  that  at  a  meeting  whichI  held
 with  Leaders  of  opposition  Groups.
 and  the  Minister  of  State  for  Parlia-.
 mentary  Affairs  on  the  2ist  March,
 1967,  it  was  the  unanimous  desire  of

 “all  that  the  House  should  have  a
 lunch  break  from  ३  p.m.  to  3  हज...
 every  day  and  that  consequently  the.
 revised  hours  of  alttings  should  bx
 from  ll4™.  tol  9m.  and  2  ४.  ऋ,
 श्री  6  मे  Further,  on  days  whee
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 there  are  half-an-hour  discussions,
 they  should  start  at  530  psc.  If  the
 House  agrees,  this  arrangement  may
 take  effect  from  Monday,  the  27th
 March,  1967.

 Several  hon,  Members:  Yes.
 Shri  Nath  Pai  (Rajapur):  I  have

 one  small  observation  to  make  regar-
 ding  this  lunch  interval,  I  was  not
 very  much  in  favour  of  it  but  since
 the  House  has  agreed,  I  am  also
 agreeable.  It  is  no  use  providing  an
 interval  for  lunch  if  we  are  to  be
 condemned  to  consume  the  things
 which  are  dished  here  by  some  cate-
 क्लाड  under  the  euphemism  called
 ‘food’.  Sir,  a  sysematic  consumption
 of  this  food  is  bound  to  destroy  the
 strongest  constitution  of  even  Shri
 Morarji  Desai.  Unless  adequate
 arrangements  are  made  for  what  can
 be  called  wholesome  food,  it  is  of  no
 use.

 Mr.  Speaker:  We  will  discuss  that
 separately...

 थी  नाव  पाई  :  ठीक  है  मैं  आपकी  आशा
 मान  लेता  हूं  ।

 Mr.  Speaker:  Dr.  Chandrasekhar.

 at  विभूति त्ति  सिर  (मोतिहारी)  :  प्रत्यक्ष

 महोदय,  पिछले  साल  भी  यह  प्रोपोज  आया
 था  कि  लंच  झावर  होना  चाहिये  .  जिन  माननीय
 सदस्यों  के  पास  मोटर  कारें  हैं  वही  लंच  करने
 जा  सकते  हैं  ।  हम  लोग  ग्यारह  बजे  खा  कर

 यहां  भाते  हैं  कौर  पांच  बजे  तक  बिना  लंच
 बाबर  के  रह  सकते  हैं.

 Mr.  Speaker:  I  have  called  Dr.  Chan-
 @rasekhar.  He  cannot  go  back  now.

 की  विभूति  मि :  मेरी  बात  तो  बाप

 सुत  लें  ।  हम  लोग  लंच  खा  कर  पाते  हैं  भौर
 पांच  बजे  तक  बैठ  सकते  हैं  ।  पहले  जब  यह
 प्रोपोज  भाया  था  तो  यहां  रिजेक्ट  कर  दिया
 ह...)  था।  मैं  ड्राप  से  प्रार्थना  करता  हूं  कि  इस
 को  भी  न  लाया  जाए  t
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 2.58  brs.

 ELECTION  TO  COMMITTEE

 Posr  Grapuate  InsriruTe  or  Mrpicau
 EpucaTion  anp  Researcy,  CHAnpicAas

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  I
 beg  to  move:

 “That  in  pursuance  of  Section
 5  (g)  of  the  Post-Graduate  Ins-
 titute  of  Medical  Education  and
 Research,  Chandigarh,  Act,  +1966,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  form  among  themselves
 to  serve  as  the  members  of  the
 Post-Graduate  Institute  of  Medi-
 ca!  Education  and  Research,
 Chandigarh,  for  a  term  of  five
 years,  subject  to  the  other  pro-
 visions  ef  the  said  Act  and  rules
 made  thereunder.”

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  Section
 5  (g)  of  the  Post-Graduate  Insti-
 tute  of  Medical  Education  and
 Research,  Chandigarh,  Act,  1966,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Post-
 Graduate  Institute  of  Medical
 Education  and  Research  Chandi-
 garh,  for  a  term  of  five  years.
 subject  to  the  other  provisions
 of  the  said  Act  and  rules  made
 thereunder.”

 The  motion  was  adopted.

 32.59  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION

 Shri  P.  K.  Deo  (Kalahandi):  Sir,-
 before  we  take  up  the  general  discus~
 sion  on  the  Budget.  I  would  like  to
 make  a  submission  regarding  the  time
 allotted  for  the  discussion.  May  I  sub-
 mit  that  the  time  should  be  extended
 even  though  it  is  merely  a  Vote  on
 Account?  This  is  the  first  Budget-


